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PART:I—Orders and Notifications by the Government of Tripura, the
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.Government of Tripura

Revenue Department

Dated, Agartala, the 25th September, 1996.

NOTIFICATION
In exercise of the powers conferred by Section 36 and Clause { XXIX ) of

sub-section (2} of Section §8 of the Tripura Excise Act, 1987 (Tripura Act,
No. 12 of 1987 ) the Stale .Government hereby makes the [lollowing Rules,
aamely ;—
1. Short Title and commencement—

(1) These Rules may be called «“ The Tripura Excise (Registration of

Brand names, Labels and Capsules) Rules, 1996. 7

No.F.I-1(6)-EX/93/12,104

(2) They shall come into force on the date of their pullication in the
offficial Gazette.

2. (1) Nobrandy, whisky, rum vodka, gin or beer shall be soid or offered
for sale in bottles in Tripura unless and until the brand name under
which and the label with which it is to be sold have been registered
with the Excise Commissioner, Tripura and a permit has been gran-
ted .by him, auvthorising sale under such brand name and with such
label. The price of the brand shall be inserted on the labels.

(2) Noliquor mentroned insub-rule (1) shall be sold or offered for sale
in bottles in Tripura unless and until the bottles have been properly
capsuled and the capsules, bear inscriptions showing either the
name of distiller, compounder, blender, bottler or brewer of the
liquor, asthe case may be, or the brand name or both and no other
inscription.

3. Registration shall be for a period not exceeding one year from the

Ist Aprilto the 31st March following. & fee of Rs. 10,000/— (ten
thousand) shall be charged for grant of permit on the first registra«
tion and fee of Rs. 5C00/— (five thousand) shall be charged for
grant of permit on each renewal of registration,
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6 (])’z Thé Excise Commissioner 'may refuse registration it he’is not
e Usatisfled: :
“ _”Fli':‘i(é.)'f:'iia the tase of any foreign ligunor brought in bottles into India
" from Bhutan &t dny Foriga country, that the distiller, compounder
blender or brewer whose name is stated in the application, holds
avalid license or permit or certificate of Tregistration from the
Government of the country of origin of the said ligtor to distil,
i 17t gorhpound or blend’sprits or brew beer ;
(b) inthe case of foreign liquor brought iato India from Bhutan
or any foreign country or manufactured in India that the brand
nan‘iélil‘}ldér’ Wwhich or the label with which it is proposed to be
. -, sold is. distinguishable from other brand n.umes or labels which
.. .haye already becn registered or whose registration has already Leen
applied for ; and
(c) inthe case of foreign liquor bottled in Inda. that the bottler
whose name is stated in the application holds a valid license from
the Government of any State or Union territory in India to distil,
' * compound, blend or bottie sprits or brew heer.

~ (2) The Excise Commissioner may refuse registration ofany label if he
is satistied that the labelis such that it is Hkely to tend or has the
potential forinducing children, adolescents or women to consume
liquor of the contents er the label are of an absence nature or
likely to lower the dignity or women ;

Providad further that no application for retistration of labels
shall be rejected unless the applicant has been given a reasonable
oppertunity of heing heard by the Excise Commissioner.

7, (1) Thelabels on the bottles of foreign liquor to be sold undera

permit granted under sub-rule (1) of rule 2 shall conform to the

* labels registered by the Excise Commissioner, and shall contain the
particulars mentioned in sub-rule

(2) ofruled and such other particulars as may be required under any
other rule for the time being in force :

provided that theilabels on the bottles of foreign liquor on
which duty or fee hasinot been paid or is not liable to be paid te
the credit of the Gavernment of Tripura or on which duty or fee
'has been paid or is liable to be paid at a €0 ncessional rate shall
contain such further particular as the Excise Commissioner may
prescribed from time to time, by an order in writing
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Subject to the provisions of the foregoing rules the capsules aad
labels onthe bottles of foreign liquor liable to be sold under a

. permit granted under sub-rule (1) of rule 2shall contain wo inscri-

ptions.or perticulars which, in the opinion of the Collector of
Excise concerned are inaccurate or inappropriate.

By order of the Governor

Anil Misra

Commjssioner-cum-Secretary
to the Govt. of Tripura

printed at the Tripura Govt. Press, Agartala,
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PART-I-ORDERS AND NOTIFICATIONS BY THE GOVT. OF TRIPURA
THE HIGH COURT GOVT. TREASURY ETC
Government of Tripura
Revenue Department
No. B. 1-1{6)-EX;93 Dated, Agartala the 7th April, 1937,
- NOTIFICATION
5 in exercise of the Powers conferred by Section 36 and clause (XXIX) of Sub-
o Section (2) of Section 88 ef the Tripura Excite Act, 1987 {Tripura Act. No. 12

of 1987) the State Government hereby makes the followinyg Rules to amend

_the Tripura Excise (Registration of Brand Names,Labels and Capsules) Rules «

1996 namely -

”Short tithe-| I. (13 These Rules mav be called “Fhe Fripura Uxcise
and Commence- \-(Hﬁjéimliun of Brand Names, Labols & Capsules)

nent, irst Amendment) Rules, 1997,

(2y They shall come into force at once.
Amendment of 2. In Sub-rule (1) of rule 2 »of (he Trlpura Txeise
Rule-2. {Registration ol Brand Names, Labels and Capsules)

Rules, 1996 (hereinafler referred Lo as the Principal
Rules) the last sentence * {he price of the brand shald
be inserted on the Labels™ shall he omitted.
Amendment of 3. In Clavse (n) of Sub-rule (23 of rule 4 of the Principal
Rale-4. Rules the words “wud the retait price ot which”
oceuring al Lhe end shall be omited.
By order of the Cjovernor,

Anil Misra
Commissivner-cum-Secredary,

ety

Government of Tripura.

Printed at the Tripura Government Pross, Agautala.
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PART-1-—Ordars and Notifications by the Gnvernment of Triputa,
the High Court, Governmen! Treasury stc.

Government of Tripura
Finance Department
7. No. 11-1(1)-EX/88(Pad) Dated Agartals the 1st April, 2002.
NQTIFICATION

in exervise of the powers conferred by sub section {1) of
section 88 of the Tripura Excise Act, 1987 {Tripura Act No. 12
of 1987, the State Government hercby makes the following
~iles Farther to amend the Tripura Excise {Registration of
Brand names,Labels and Capsules) Rules, 1996 and the Tripura
“xeise (Registration of Brand names, Labels & Capsules) (First
Amendment) Rules, 1997 namely s...

{. Sheort title and commencement $—
(1) These Rules may be called the Tripura Excise
Megistration of Brand names, Labels and Capsules) (Second
-endment) Rules, 2002,
(2y They shall come into force at once.
2. Amendment of rule 3 of the Tripura Excise (Registra-
tion of Brand names, Labels and Capsules,) Rules, 1966 :—
Registration shall be for a period not exceeding one yeag
from the 1st day of Aprilto the 31st March following. A fee of
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Rs. 20,000/~ (twenty thousands) shall be charged for grant of
porinit on the first registration apd a fee of Rs, 10,000/- (ten
thousand) shall be charged for grant of Permit for renewal
of EGgiStI“dtiOllléf each volum  of each brand name, label &
capsule of such class of lie rs as mentioned in Sub Rule
1) of Rule2.

Provided that when any class of liquors mentioned in Sub
Rule (1) of Rule 2 bas becn brought into India from Bhutan or
zny foreign country which has been registered in the country
of its origin and registration has been proved to the sati sfaction
of the Excise Commissioner, registration may be allowed for
two (2) years at a time in Tripura at the time of the first
registration and a permit may be granted for that period on
payment of a fee of R« 90,000/- (ninety thousands).

3. Amendment of rule 2 of the Tripura Excise (Registra-
tion of Brand namss, Labels & Capsales) (First Amendment)
Rules, 1997 ;-

In Sub Rule (1) of Rule 2 of the Tripura Bxcise (Registra-
tion of Brand names, Labels & Capsules) (hercinafter referred
to as the Principal Rules) aucther new sentence “The pyicé’ of
ihe brand shall be inserted on the labels” shall be included.

4. Amendment of rule 3 of the Tripura Excise {Regis-
tration of Brand names, Labels & Capsules) (First Amendment)
Rules, 1997 s— ' S

In clause (a) of sub rule (2) of rule 4 of the Principa’
Rules, 1996, the new words “and the retail price at which” shal
be included in between the words “in which’” and “iiquor’.:.

By order of the Governor,®
I. K. Sinha
Joint Sectetary to the -

Government of Tripura.

P_;‘inf@_d at the Trigm;a Government Press, Agartaga._ 'k
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PART--{-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

No. F.I-1{1}-EX /2004
GOVERNMENT QF TRIPURA
FINANCE DEPARTMENT
(EXCISE & TAXATION)

e e et e

Dated, Agartala, the 06 /11 /2013

NROTIFICATION

In exercise of the powers conferred by Sub Secton (1) of Sectionn 88 of the
Trpura xcise Act, 1987 (Tripura Act.No.12 of 1987, the Governor is picased to
mnke the following rules, furtihher to aunend the Tripura Excise (Registration of Brand
Maines, Labels and Capsules) Rules, 1996, namely:-

Short title and commencement:-

(i} These Rules may be called the
Tripura Excise {Registration of Brand
Narnes, Labels and Capsules] {Fourth
Amendment) Rules, 2013,

(ii} They shall come into lurce on the
date of their publication in the Official
Gazette,

2. Amendment of Rale 3:-

i} in Rule 3, before the proviso, for the figure and words “Rs 30,000/-(thirty
thousand)” as inserted by the Tripura Excise (Regisiration of Brand Names, Labels
and Capsules) [Third Amendment] Rules, 2005, the figure and words “Rs €0,000/-
{sixty thousand)” shall be substituted and for the figure and words “Rs 20,000/~
(twenty thousand)” as inserted by the Tripura Excise (Registration of Brand Names,
Labels and Capsules)[Third Amendment] Rules, 2005, the fgure and words “Rs
30,000/ -(thirty thousand)” shall be substituted.
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ii} In proviso, for the figure and words “Rs 90,000/-{ninety thousand)” as
inserted by the Tripura Excise (Registration of Brand Names, Labels and
Capsules)|{Second Amendment] Rules, 2002, the figure and words “Rs. 60,000/-
{sixty thousand] per bramnd per volume per year for registration and Rs.

30,000/ -(thirty thousand) per brand per volume per year for renewal” shall be
substituted.

Additional SBec
Crovernment of Tripurs

Printed at the Tripura Government Press, Agartala. ] 2
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PART-1-- Orders and Notifications by the Government of Tripura,
The High Court, Goveritment Treasury etc,

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT
(EXCISE. & TAXATIONY

NOTIEICATION

Mo FN-5(4)-EX/ 18 Dated, Agartata, 197 i1 /2018,

In exercise of the powers conferred under sub-section (13 of the Section 88 of the Tripura

Excise Act, 1987 (Tripura Act No. 12 of 1987), the Governor hereby makes the following rules,
further 10 amend the Tripars HExcise (Registration of Brand Names, Labels and Capsules) Rules,

1996

i.

Short title and commenceineint -

(i) This Rules may be called the “Tripura Excise (Registration of Brand Na.meb. Labels
and Capsules (Fifth Amendment) Rules, 2018™;

(ii} They shall come into {nee on and {rom the date of their publication In the Tripura
Gazelle.

Amendment of Rule 2 :-

In Rule 2 of the Tripura Excise (Registration of Brand MNames, Labels and
Capsules) Rules, 1996 (hereinafter referred 1o as the ‘Principal Rules’), clause (13 shall be
substituted with the following -

“{1). No brandy, whisky, runi, vodka, gin, wine, beer, country liquor or other categoeries of
alcohelic Hyuor as may be time o tme approved by the Excise Commissioner shall be
sold or offered for sale in botiles in Tripura unless and until the brand name undetr which
andd the label with which it is o be sold have been registered with the Hxecise
Commissioner, Tripura and a permit has béen granted by himn, authorizing sale under such
brand name and with such label. The price of the brand shall be inserted on the labels.”

Amendment of Ruaje 3 ;-

In the ‘Principal Rules’, for the existing Rule 3, the tollowing shall be substituted,
natrely-

3. Registration in fresh or renewal modes for the brand name of the category of liguor
mentionad in sub-rule (1) of rule 2 shall bé for & period not excesding one yoar from the
1* April to the 31™ March following. Fee for grant of penmit on the registration in fresh or
renewal mude in State of Tripura shall be prescribed by the Excise Conunissionér from
time to time with approval of the State Govemment.™
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Amendment of Rule 4 -

in the “Principal Rules’, Sub Rule (1) of Rule 4 shall be substituted with the
following—

“4(1). Application for the registration of & new brand name for a liquor mentioned in sub-
tule (1) of rule 2 and the label corresponding to it shall be made on behalf of the
Company{brand owner) in case of India Made Foreign liquor, Beer and Country liquor
and the Distributors in the case of Foreign Liquor dirsctly to the Excise Commissioner at
least two weeks prior to its sale or offer for sale,

Application for renowal of registration of existing brands and labels shall be made
directly to the Excise Commissioner within the fifteenth day of the month of March cach
vear,

For both purposes, the Excise Commissioner shall get the matter enguired into
throngh any Excise Officer to determine the suitability of the application.On being
satisfaction, the Excise Commissioner shall fix registration/rencwal fees whichever is
applicable and realize the same from the concerned company for issuance of
Notification.”

{Nagesh Kumar B, I1AS)
foint Secretary o the

Covernment of Tripura

Printed at the Tripura Government Press, Agartala. 2



